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[ wy ]
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aTH TR F GTU AT §F A of -
A1 EgE A WA § o formd <@ wed
w1 @ 78 ggY 3w &1 N AW fEm
w2 W Y Y § fFomied o g
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aggrartt A & &€ a W A K
gt g7 fF ogi aw aifsema & I W
e &, g9 X W A wA€ WA @
FRFITENANF o5 § g T
I AN @A FATEAT § -
“Pakistan today is laying claim to a
large area......

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): On a point of order. Is it pro-
per to raise it in this manner in the midst
of another discussion, when the normal
proceedings of the House are going on.
Have you been consulted ? Have you
given your copsent ? 1 should like to
kpow.

MR. CHAIRMAN :
minutes.

ofy qe famd : ool off co SR
IaAT @7 gHaT & | @redt St 7 oar owr
i

*...south of the Kutch-Sind boundary
and north of 24th parallel. I want to
state clearly and emphatically that we
reject and repudiate these claims in
their entirety.”

28 mitwr 1965 Y FFT & | HH A
g fazw oarm ¥ g dwA @
A

“ft is also denied that the territory
which the tributal has held to lie or
the Pakistani side of the line of the
boundary belonged to Kutch district of
Gujarat State under the Bombay Re-
organisation Act of 1960 and that it
was recognised as Indian territory by
the Constitution of India.”

“A mistaken claim to territory which
wag in the adverse posession of Ipdia
does not have the effect of converting
such territory into territory of India

He wanted two
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and demarcation of the real boundary

does not amount to cession of terri-

tory.”

78 “UsEE NImA # AT S
qrg ey ¥, qifeeal wEq ¥ 1 W9
# g ar 5 gEdN ot F 3w aw
YE2 AIZE T AAIT FT FIW §U IGW
gfaarz fear gv

“Then Shastriji quotes Mr. Bhutto’s
statement of 15th April, 1965 in which
he says “‘the dispute has arisen because
the disputed territory is in India’s ad-
verse possession.”

i
5
i
4
2

SHRI K. NARAYAN RAO (Bobbilj) :
Sir, [ raise a point of order. The issue is
before High -Court and notice was also
given to the Ceamtral Gevernment. That
being so, is Subjudice now. 1| therefore
plead that this should not be proceeded
with and it should be dropped.

SHRI BAL RAJ MADHOK (South
Delhi) . It is not a question of sud - juiice.
1t is a very grave matter. It is the Govern-
ment of Idnia making a statement op oath
befor the High Court of the country whe-
ther this area belongs to us or not. The
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Government of India is on record; the
late Prime Minister is on record, and this
House has decided that this area belongs
to India. Now, a tribunal has given an
perverse award and we are boumd by
certain commitments aad that cam be
understood. But if the Government of
now goes and says that “this area never
belonged to us, this area was not part of
Kucth, that it was under our adverse posse-
ssion,” that means we have given avay our
. entire case and we proclaim to the whole
world that we are fools, that we are aggre-
ssors, that we are occupying the terri-
tory of Pakistan and their claim was right;

This amounts to bringing the whole
country into disrepute and also playing
with the frontiers of the country. A
Government which makes such a statement
in the High Court has no busines to exist
for a single day. Therefore, I suggest that
the business before the House should be
adjourned and this discussion should be
taken up.

St ey qreft (0gF) ¢ AT
afs wgieg, ¥Q ux & faa Wt
! FE I7F g, WET 99 AT H,
I 7 % g%, o o g fowy § vavam,

ar a:ag:rrﬁm feafy &1 TeAFIW G |
7g 9ga g fawa &, fag &1 geaw
Ty A @A gREAT ¥ &0 WA WAY AT
g A @ AR A Ao a%aed § AR
IqF 1% FfT A7 ATAAF AR, A |
TqIT-TEATE F SR FFAT AT 1 E],
R wfedma & @1 9% 798 § g
# e ¥ A wAiad § oanr g,

SHRI. SAMAR GUHA (Contai) : I
have to make a submission. The issue
that has been raised by Mr. Madhu Limaye
is a very serious one, because it has un-
flong the very basis that Jndia has taken
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not only with regard to Kutch but with
regard to other boundary disputes also.
the Congress party says that it has acce-
ped the verdict of the Kutch award. It
is not because they agreed to the whole
logic of it, but becaunse it was decided by
the International Tribunal. But, here, the
statement made by the Under Secretary of
the External Affairs Ministry is so serious
that all our arguments and all our logic
have been undercut by the statements that
he has made. Therefore. the matter is ex-
tremely serious. It not only uadermines
the prastige of this House; as in this
House the late Prime Minister Shastriji
made the statement on behalf of the whole
nation. Therefore, 1 wholeheartedly
support the plea for an adjournment Mo-
tion that has been raised by my friend Mr.
Madhu Limaye and I think the discussion
on the West Bengal demands for grants
should be postponed and the discussion on
this point made by Mr. Madhu Limaye be
continued.

MR. CHAIRMAN : | understand the
gravity of the situation and the points made
on the floor of the House by hon. members
just now. [ would ask the Prime Minister
who hés just come back to explain the
situation after the West Bengal budget
has been discussed. We are going to
finish the West Bengal budget today.
After that, this can be taken up. At
least there can be a statement made by
the Prime Minister or the External Affairs
Minister, Mr. Bhagat, explaining the posi-
tion

=t vy famd : ma # froig dw
% g #1E wga A Amar «gy | AfFw
g8 a1 Tfze 1 a3 aga TR AW
g1
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tion under the rale aad

pro-
bleas in the State. I shall try to conflee

myself to one particu_lar yobqu—thg

Governor's
which are also standing social




